
OPEN COURT 

CENTRAL ADMINISTRATIVE TRIBUNAL, ALI_AHABAD •ENCH 

Allahabad : Dated this 1st day of December, 2000. 

CuRAM:  

Honfble Mr, Justice iiRK Trivedi, V.C. 

Honfble 	5. Dayal,  

♦L. 
	

OriaisallLialiatian  No. 556 of  1992. 

1. Narottam tat 5/o T.C. Srivastava(Chow•idar) 
R.C.S. 3hunsi, Allahabad, Office of t 
Development Commissioner(Handicrats), 

2. Hari rrasad Sic, Ram Lal (Chaukidar) Se vice 
Centre, Lucknou Office of the Develop =nt 
Commissioner (Handicrafts). 

3. :?a, Deo Ram S/o B,Ram (Chaukidar) Adva ce 
Training Centre Harahua Office of the 
Development Commissioner(Handicrafts). 

4, 	S. t3. Prasad %:,/o Sita Ram (Chaukidar) C rpet 
leaving Training Centre, Shivpuri, Var nasi. 

•Bhutan Deo Nath Sio C.H. Den Nath(Chau idar) 
Carpet leaving Finishing Centre, Shivp r, 

6. 	Tarkeshuar Lai 5,(0 0.5. La/(Chaukidar) 
Carpet leaving Training Centre, Karabiy 
District Ghazipur, 

	

7 a 	Gulab Chandra Singh Kustaha S/o Sri D. 
Singh Kusbaha (Chaukidar) Advance Train n. 
Centre.. ..... District Varanasi. 

8. Lachhi Ram S/o Ram Nihc7re (rhaukidar) rivance 
Training Centre Phoolpur, district Varanasi. 

9. Sroj K. Ghosh (Chaukidar) Advance Training 
Centre Sevapuri, Varanasi, 

1C. 	Lalji S/o Jai Kumar Carpet leaving Trai ing Contra. 	(Chaukidar), 

11. Shambhu Nath Pdndey son of R.J. Pandey( haukida 
Carpet 'leaving Training Central  Khozava Varanasi. 

12. Nankuo Tiwari son of •C. Tiwari (Chaukidar) 
Advance Training Centre, Gangapur, Vara asi. 

13. Ram /al son of K, Ram Carpet leaving Training 
Centre, Chamraha, Varanasi, 

14, Raj Ba/i.Prasad son of Ram :;agar Yadav(C aukida Advance Training Centre, Chamrahas  Varanasi.  
15, K.L.Tiwari, Advance Training Centre, Jhai wa 

District Allandbad, 

wining 
16. 	D.P., Singh , Chaukidar rd--st weaving T 

Centre, 6ubarakpur, Altahabg, 



• 
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17. C.B.*Singh(Chaukidar) Advance Traini 

Centre, Ishipur, Allahabad. 

18. Culab Dhar Pathak (Chaukidar) 

19, 	Anwar Ali son ot'  A. Sagur (Chaukidar 

Carpet Weaving Training Centre, Rames ar, 
 9 

District Varanasi, 

20. 
Sheo Bux Singh Son of Sri U.R. Singh, hauki 

Carpet Weaving Training Centre, Banke ur, 

District Sultanpur, 

21. !arkandey Yadav 	 Sri K. Yadav (Chc• 

"dvance Training Centre,. Bankepur di,. 

'u 'tanpur. 

22. okul nrasad S/o Sri ^rahlad (Chaukid r 

dvance Training Ramnagar Post Office 

methee Distt Sultanpur. 

'hyam Charan Son of T. Ram (Chaukidar 

dvance Training Centre Aligah;, dist ict 

ultanpur. 

(Sri N Srivaotava,Advocate) 

• • ., • • • Aoal 

Versus 

1• 
	

Union of India thruugh its Secretary, 

nistry of Textile. 

2. 	
0 velOpment Commissioner (Handicrafts) 

Wnistry of Textile, West Block No.7, 
R K. Puram, New De1hi, 

cant 

3. 	D puty 
Director, Field Administrative ell, 

V ranasi, Office of the Defielopment Co mission 

S 18/38, Block No.4-1(Kashiraj Apartme t, 

N desar Post Box No.7017, Varanasi. 

(Sri Am t Sthatekar, Advocate) 

	 Rasp 

A N D 

inal A_p_alidation No. 1794 of 1992. 

1. 
H ri Ram S/o Sri Nanga, Chaukidar-

Advance Training Centre, Kasari l 
 

District Allahabad, 

2. Sh , 
am Lal 3/o Bhagwan Dean, Chaukidar, 

Cu pet 
Weaving Training Centre, 

Ka ari, district Altahabad. 

3. 
Pa as Math Ram Son of Sarvajeet rrasad, 

Re ional Carpet Store, Lakhrajpur, )hun 

Di tridt Allahabad. 

4. 
Ha SajiWan, Chaukidar, Adult Women Can re , Istipur s  district Allahabad,; 

ndents 

haukida 

rt 
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5. 	bu Lal S/o Budai, Chaukidar, 

S rvice Centre, 183, Allenganj, distri 
llahabad. 

(Sri NL Srivastava, Advocate) 

Versus 

Appli nts 

1. 	U ion of India through its 
o Textile, New Delhi, Secretary, r inistry 

2. 	9 velopment 
M nistry of 
R K. Puram, 

Commissioner(Handicrafts), 
Textile, West Block No.7, 
New Delhi. 

3.  
V 
( 

4. Di 
Co 

puty Director, Field 
ranasi uffice of the 
andicrafts). 

Administrative C= 11, 
Development Comm ssionap, 

-ector, Centre Region Office of the D 
mmiseicner(Handicrafts), 46/3, Cokhal 
rg, Lucknow. 

velopme 
Bihar, 

nt 

(Sri Ami Sthalekar, Aovocate) 

• • • ,Resp 

ORDERLU_r_a_11 

Hon(b a Mr. Justice Riii< Trivedi V.C. 

ndents 

In both the aforesaid applications the questioV 

of fact =nd law are aimildr and they can be de ided b 

a common order against which counsel for the 	rties 

have no objection. 

2. 	23 applicants in the first OA and 5 applicants 
in the se 

Carpet We 

of Textil=e, Thei 

to discha ge dutie 

overtime lleeance 

For this rievance 

Tribunal •y filing 

vide the 

direction 

"The 

end JA are serving as Chaukidars at arious 
ving Centres, -Under the Department o Minist 

r grievance is that they ward forced 

s for 17 hours but they were not pal 

or additional wages for the same, 

the applicants had approached this 

OA No.241/1990 which was disposed 
rder dated 23-8-1990 with the following 

refore, we hereby direct the respondent nos. , 
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and 3 to take into account the representation dated 

23-3-:7, if received in their office or oth ruiee 

after obtaining a copy thereof from the appeicants 

withi three months of the service cP the c der he e y 

passed by us. The applicants will.be at lib rty to 
I 

 

come forward and approach the Tribunal in a cordan 

with the rules, if so advised after the dee sion o 

the competent authority. The present appli ation 

dispos d of finally with this order without any order 

as to osts," 

3. 

of adertienal wages/overtime allowance heol een rei cted 

by the order dated 20-1-19e2 passed by respa ndent 
e 

Oggrie ed by which the applicants have appr ached this 

Tribunal againeAn the counter affidavit fi ed in t e 

CA No, 794/1992 in Para 8, it has been pointed out hat 

prior o 1-1-1991, since the petitioners were holdi g 

the po= t of Chaukidar, their duty was to ua ch and and 
te 
e the Government property lying in the pta a of posting 

t Weaving Training Centre etc. and s the c se 

The duty starts after .closing Offi e hours 

ning of the Office of next day and t ey were 

d to avail all closed holidays, Sund ys etc, 

avail all kinds of leave as admissib a under 

es. With effect from 1-1-1991 the duf'ies of 

ar at the Centres was fixed from 9 r m. to 

vide office order No,5(23)/90-FAC dot d 

1. Thus, from the averments made in ^a10 

counter affidavit, it is clear that the  

taking work from the applic ants 

losing of the office which normally is at 

M. and the duty continued upto 9.30 k m. 
y. Thus, the total duty hours were of about 

4 

he representation of the applicants or paylsnt 

of Car 

may be 

and op 

entitl 

and to 

the Hu 

Chowki 

6 e„ M, 

1-1-19 

of the 

respondents were 

after 

4.30 P. 

next d 
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17 hours. By the order dated 1-1-1991 the d ty of 

Chaukidars at the Centre has been fixed from 9 A.M. to 

6 A.M. which comes to 9 hours, Thus, prior t. 1-1-91 

the applicants were discharging duties for j at double 

of the present duty hours fixed by the order of 1991. 

In view of this, the applicants were entitle for 

overtime allowance which has been denied. 3r Amit 

Sthalekar, counsel for the applicant has sub itted 

that the application is highly time barred and the 

claim is inadmissible and has rightly been rejected.  

However, we are not satisfied with the subm sion 

made on behalf of the respondents. The app icants 

filed the UA in this Tribunal in 1e90. Their 

representation was pending since 1987. As i was filed 

on 23-3-1987, the Tribunal by order dated 2 8-1g97 

directed to decide the said representations which had 

been rejected by the order dated 20-1-1992 mpugned 

in the present application, Thus, the claim of the 

applicants in respect of payment of overtim allowance 

cannot be termed time barred as they were r ising 

their claim right from 23-3-1987. In our o inion their 

claim is well within time. The order dated 3-8-1990 

passed in the earlier JA directing to decide the 

representation dated 23-3-1987 has become f nal be eee 

the paeties. The impugned order has been pa sed in 

pursuance of the aforesaid direction. The uestio 

of limitation was not raised before this Tribunal 

OA No.241/1990. In the circumstances, in ou opini 

the applicants are entitled for overtime al owance 

4. 	For the reasons stated above, this applcatio 
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is all wed, The impugned order dated 20-1 

quashe.. The respondent no.2 is directed to 

overti e allowance as per Rules from 23..3.1 

3114,,,1 go. The order will be complied uitithi 

six ma ths from the date of Supply of the co PY OP 

this oder. There shall be no order as to co t . 

192 is 

Ray 

87 to 

Vice C airma 

_Dube/ 

Member ( 


